
IN TH Z C1EE NTAL ADMINISTPATIVEP TIUNAL 
CAIsCUT'A BENCH 

MA 173 of 2ó11 
CA 684 of 17 

Present 	$ Hon'1e Mrs. Lakshmj Swamjth, Vice-Chajrrnn(3) 

Hon1e Mr. S. Aiswas, Aimjnjs4ratj Mernóer 

Madan G.a1 P.âEir 

-vs.. 

Metre kaliway 

Fir 'the A1jcant 	t Mr. B.C.  Sinha, Counsel 

For the esni,nts: 8r.MS. S. Sinha, Counsel 

,f Orier : 1-I1-29*3 

Heard Lj Counsel for looth, the •artios. 	Shri 3 .C.$inha, 
Lj •  Counsel for the a*elicant .rays for .ermisin to withiraw 

the G.A. 64 of 197. Dr.. Ms. Sinha, Li.C.uns1 fr the res!en-

ients suóniits that MA 173 of 2801 has already been á.i,rnissei vile 

râertei 1-2-291 and it has been wr.n1y listed in te-ay's 

cause list.: Hiwever, the L. Counsel for the a•i±cant su'smits that 

the MA has since leeen resterci. 

2. Takinq net' of the sub,tissiens male ley the Li. Counsel for 

the 'alicant as O.A. 694 of 1997 is n. lenqer .resseâ accoriinly, 

.th the OA and MA are 4 	of as withzwn, Ni ordtr iis to costs. 

A -2- 	- 

Memr(A) 	 VIGe-Chajrrnan(J) 

MR 


